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SHRI PILOO MODY What is the 
use of having just a discussion about these 
matters? I am sure the House has 
discussed this many times. The point is 
whether some action can be taken in the 
matter. 

12.43 hODn. 

PAPER LAID ON THE TABLE 

AuDDal Report aDd Accounts 01 
Export Inspection CODncll 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE AND 
SUPPLY (SHRI CHOWDHARY RAM 
SEWAK) : I lay on the Table a copy of the 
Annual Report of the Export Inspection 
Council for the year 1967-68 along with 
the audited accounts. [Placed In Library. 
See No. LT-S89/69] 

PUBLIC ACCOUNTS COMMITTEE 

Fifth.nintb Report 

SHRI M. R. MASANI (Rajkot) : 
present the Fifty-ninth Report of the 

Public Accounts Committee on Audit 
Report (Civil), 1968, relating to the 
Cabinet Secretariat (Indian Statistical 
Institute). 

12.44 br •. 

STATEMENT UNDER DIRECTION 115 

Removal 01 Cantrol on Prices 01 
B. TWill Bags 
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SHRI B. R. BHAGAT rou--

MR. SPEAKER : It Seems to be long 
statement running to some four or five pages. 
He may lay it on tho Table of the House. 

&11 ;;noi ~  ~  ~ ) : 
~~ ~ ~  ~ ~  'liT 
m 'liTf;;ri1" I 

SHRI S. M. BANERJEE (KaDpur) : 
We want tha t it "houla be referred to 
the Estimate CO!l'mmec. 

MR. SPEAKER That is a separate 
queStion anyway, 
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THE l>4INISTER OF FOREIGN 
TR,toPE AND SUPPLY (SHRI B. R. 
BHAGAT) : I lay the statement on 
tbe T'able of the House. 

Statement 

~  Speaker, Sir, in 1968-69 the jute 
crop was an exceptionally short one. In 
October, 1968, Government came to the co· 
c u~  that the production of jute goods 

sbould be adjusted to the availability of 
raw jute and that equitable distribution of 
avaib!ble fibro among the mills was essen-
tiaJ. io maintain production and sustain ex-
ports .. It was decided that in order to ma-
ximise our exports there. should be restraint 
on, d!1mestic consumption of jute goods. As 
a part of the arrangements, the mills were 
asked to produce larger quantities of car-
pet ~c  cloth wbich is entirely exported. 
As a measure of restraining production of 
items essentially required for domestic con-
sumption, tbe maximum price. of B. Twill 
bags was fixed at Rs. 200.00 for 100 ba-
gs, taking into account the raw jute prices 
prevailing in the second week of October, 
1969. Subsequently the price of raw jute 
rose to unprecedented levels. However, as 
tbe need for restraint on domestic consum-
ption continued, tbe price of B. Twill bags 
was not revised with reference to the price 
of raw jute. 

2. In February, 1969 the Food De-
partment urged that the procurement of B. 
TWill bags for Food Corporation could 
not be deferred anI longer and tbat some 
arrangement should be made for obtaining 
the requirements on an immediate basis. 
The. D. G. S. &. D. made efforts to pur-
cbase B. Twill bags but had received no 
01l:er5. The position Wa<, therefore, revi-
ewed at an Inter-Ministry meeting held on 
tbe 28th February, 1969, which was atten-
dea by the officers of the Departmen ts of 
Food, Foreign Trade and Supply anc! it 
was decided that the price control on B. 
Twill bags should not be removed or even 
revised upwards. The requirements of the 
Food Corporation, etc, should be obtained 
by otber means within the controlled price. 
Subesqllimtly, discussions were held with 
tbe . representatives of the industry and, 
as a result thereof, a major proportion of 

the industry has offered to supply tbe re-
quirenents of the D. G. S. &. D. at tlie 
controlled pri ceo Their offer is under ex-
aolination and orders will soon be issued. 
As in the discussions with the representati-
ves of industry, at different times, Govern-
ment did not anticipate any difficulty in ob-
taining stocks of B. Twills within the con· 
trolled prices, requisitioning of stocks was 
nol contemplated. 

3, So far as Unstarred Ql1estion No, 
3715 On the 10th of March, 1969, is conc;e-
rned, I lake full responsibility for the ans-
wer giyen by the Deputy Minister for Fo-
reign Trade and Supply. I must, however, 
reiterate that tbe answer was correct in 
all respects. 

4. As I have already pointed oul, a 
decision that B- Twill bags will not be 
decontrolled, was taken on the 28th. of 
February, 1969. The Honourable Member' 
is not justified in contending that the ·deci-
sion was taken at the instance of the Fiila-
nee Ministry and on tbe basis of his letter 
to the Deputy Prime Minister on the 3rd 
March, 1969 

5. Tbere was no intention at any time 
to pay a price higher than the controlled 
price for the B. Twill bags, Therefore, 
the question of loss of Rs. 1.87 crores on 
account of purchases of B. Twill bags did 
not arise. These figures given by the Ho-
nourable Member may be the result of 
some imaginary calculation. 

6. Shri Madhu Limaye had given 00-
tice of a Short Notice Question addressed 
to me on the 3rd of March, 1969. In this 
Question, he had asked whether Govern-
ment's attention had been drawn to the 
fact tbat Birla-K. P. Goenka and otbe.r 
Groups had accumulated large stocks or 
B. Twill bags. The Ministfl of Foreign 
Trade and Supply had no information in 
tbis respect and was also not aware of tbe 
fact that (he Honourable Member had wri-
tten to (he Deputy Prime Minister on the 
3rd March, 1969, as he had not chosen to 
endorse a copy for information to the Mi-
nister of Foreign Trade and Suppy who was 
really concerned with the subject. In this 
letter, he appears (0 have stated that the 
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Birla-K. P. Goenka and other I. J, M. A. 
manufacturers had connered B. Twill bags 
and had held them Benami in anticipation 
of decontrol. In his second letter of 10th 
March, 1969, to the Deputy Prime Minister 
a copy of which was again not endorsed to 
me, he had stated that mills held about 
55,000 bales benami or otherwise. These 
letters, therefore, cannot be deemed to 
affect the correctness of the answer given 
in the House on 19.3.1969. 

7, Shri Madhu Limay has again refe-
rred to transactions in B. Twill bags at 
prices higher than the controlled price and 
has asked for an enquiry to find out whe· 
ther the additional income has been pro-
perly assessed and taxed. Since this matter 
concerns the Ministry of Finance, they 
will, no doubt, be looking into it. 

8 I regret to state that the allegations 
made by Shri' Madhu Limaye are without 
any basis. Government had taken the de-
cision not to decontrol B. Twills even be-
fore this question was raised by him. There 
was no occasion whatsoever for consider-
ing the payment of a price higher than the 
controlled price for purchase of B. Twills 
to meet the requirments of the D. G. S. &. 
D. The industry has expressed its willingn-
ess to cooperate with the Government to 
meet the requirements of B. Twill bags 
within the controlled price, and it is expe-
cted that the arrangements will soon be 
finalised. In these circumstances, the sta-
tement made by Shri Madhu Limaye is 
unwarranted and is based on wrong assum-
plions. 

MOTION RE: SUSPENSION OF PART 
OF CLAUSE (C) OF RULE 110 IN RELA-
TION TO CONSTITUTION (TWENTY-

SECOND AMENDMENT) BILL. 

THE MINISTER OF HOME AFFAIRS 
(SHRI Y. B. CHAVAN): I move. 

"That clause (c) of the rule 110 of 
the Rules of Procedure and Con-
duct of Business in Lok Sabba in 
its application to the motion for 

withdrawl of the Constitution 
(Twenty-second Amendment) Bill, 
1968, as reported by the Joint Co-
mmittee, be suspended in so far 
as tbat clause requires inclusion of 
additional provisions in the Bill 
to replace the said Constitution 
(Twenty-second Amendment) Bill, 
1968 ... 
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MR. SPEAKER: Let me say one thing. 
All these aspects were discussed yesterday 
in the Business Advisory Committee. Nor-
mally, the same Bill is not introduced in 
the same session. Never has it been done. 
I was told that when Panditji was alive, 
when the Constitution (Amendment) Bill 
was defeated, a special session was called 
for that. That was a tragic session when 
unfortunately we lost him for ever. So, when 
he was alive, a special session was called 
to have the ~o u o  (Amendment) 
Bill again introduced. But in view of the 
urgency, this was suggested. Yesterday, 
in the Bussiness Advisory Committee mee-
ting, Mr. Rang a was also there and others 
was also there. It was said that this sbould 
Dot become a precedent. You cannot bring 
it every time, but this is done as a special 
case in "iew of the importance of the Hill 
Districts in Assam; it was therefore sugge-
sted that this may be specially permitted, 
but that it should not be repeated. This is 
what the Bussiness Advisory Committee 
decided. In view of that, I thought my 
leave could be given. You need not read 
the rules. All of them were read there, 
and it is only after that, that the Business 
Advisory Committee asked me to give leave 
so that as a special case it may be done. 
So, do not take much time. 


